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[Received the assent of the President on the 15th April
)

1953 ; and was first published ipn the P
ment Gazette, Extraordinary of the ]5tl;1nkll)’ril,6%§g;-

e
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1 2 3 4
Year No. Short Title Whether affected by the later B
- Legislation

1953 X The Punjab Security of | Amended by—

Land Tenures Act, 1953
Punjab Act LVII of 1953

Punjab Act XI of 1955%

Punjab Act No. 46 of 1957¢

Punjab Act No. 4 of 1959

Punjab Act No. 32 of 1959

Punjab Act No. 14 of 19627

Amended by the Funjab Reorga-
nisation (Chandigarh) C Adap-
tation of Laws on State and
Cgo&current Subjects) Order,
1 1 )

An Act to provide for the security of land tenure and other
cil  maim . s w  INCidental matters.

el . WY

It is hereby enacted as follows :—

1. () This Act may be called the Punjab Security e g

of Land Tenures Act, 1953. and comimence-
i A W S S ment.

vernment Gazette (Extra-
seePunjab Legislative

For Statement of Objects and Reasons, see Punjab Go
ermary), 1952, page 1379 ; for proceedings in Assembly,
ssembly Debates, 1953. .
2Fory St:te‘:ncsnt of Objects and Reasons, see Punjab Government G_f'””eu(!i‘i"t‘."}'
ordinary), 1953, page 1571 ; for proceedings in the Assembly, see Punjab Legislative
Assembly Debates, 1953, Gazette (Extra-
“For Statement of Objects and Reasons, see Punjab Go”""”‘i;" .4“6' Le islati;'c
ordinary), 1955, pages 243-44 ; for proceedings in Assembly, see Punjab Leg
Assembly Debates, 1955.
‘For Statement of Objects an
OAfdlna{)y), 1957, page 1679 ; for procee
ssembly Debates, 1957. Government Gazette (Extra-
¢For S : iects and Reasons, see Punjab Gover sk
ordinary) sltg;%mrc)g;&rl(g%c_M ; for proceedings in the Assembly, see Punjab Legts
lative Ass’embly'chatcs 1958 ’
g A 7200 Government Gazette (Extra-
*For Stateme biects and Reasons, see Punjab : ee
ordinary), 13569%2&2{1303?10 010; for proceedings in the Assembly, see Punjab Legis
ative A ; , .
3Fois§{2?£] glf%?géjﬁtssg and Reasons, se¢ Punjab Government Gazette (Extra
Ordinary), 1962, pages 646-647.

Extra-
ons, see Punjab Government Gazette (Extr
. Rezzlsings in the Assembly, see Punjab Legislative
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(2) Tt shall come into force at once,

(3) 1t shall extend to the whole of the [Union Terri.
tory of Chandigarh.]

ave as e]sew'here' expressly Provided in ‘his
Acl :][Sllisg‘ceomained therein shall apply to °°'°Perat}Ve
garden colonies which were registered before the Coming
into force of this Act,]

2. Inthis Act, unless the context otherwise Iéquires .

1) "Land-owner” means a person defined as such jp
the Igu)njab Land Revenue Act, 1887 (Act X\,CII of 1887) ﬁ"n
and shall include ap “allot(ee” and “legsee as defined
in clauses (6) and (c), Tespectively, of section 2 of the Eagt
Punjab Displaced Persons (Lz;nd Resettlement) Act, 1949

(Act XXXVI of 1949), hereinafter referred to ag the 1945,
“Resettlement Act.” '

Explana:ion.-ln respect

of land mort gaged with Possession, the mortgagees
-shal! be deemeaq to he the landowner.,

means a landowner whose
[Union Territory of Chandigarh]
does not €xceed the * ISsi y

Explanafion.--ln co

' omputing the yrey by by any partieular landowner, the

entire land owned py 10 1n the 1[ Upj,p, Territory of Chandigarh], as entered in the

Lccord-of-_nghls, shall be taken inio account, and if he js 5 joint oWner only his sharc
€ laken into dCCount,

9(3) “Permissip]e area” in relation to a landowner
Of a lenant, megp thirty Standard acreg and where such
hirty standargi acres on being Converted into ordinary
acres exceed SIXty acres, Such sixty acres

Provideq that—

()) no arey under yp Orchard at the commence-
in L of this Act, gpall be taken into account
| n COmputing tha Permissible areq -
1Su_bslitutcd for e wordy ¢«

| ¢ State of Pupjap» |,
ftggsa.udngarh) (Adaptation of Laws oy, State J "

¥ the Punjap Reorganisation
nd  Concurreqy Subjects) Order,

of

o
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(ii) for a displaced person—

(a) who has been allotled land i
| 0 . n excess of fift
T)tangtgrd acres, the permissible area sha%(l
e fifty standard acres or one hundred
ordinary acres, as the case may be,

(b) who has been allotted land in excess of thi
t
standal&dl acres, butblfss than fifty standafr(){
acres, the permissible area shall
to his allotted area, il e mate

(¢) who has been allotted land less than thirty
standard acres, the permissible area shall
be thirty standard acres, including any
other land or part thereof, if any, that

he owns in addition.]

11Exp1anation.——F01_‘ the purposes of determining the permissible area of dis-
placed person, the provisions of proviso (ii) _shall not apply to the heirs and succes-
sors of the displaced persons towhom land is allotted.]

(4) «Reserved area’’ means the area lawfully reserved
under the 2Punjab Tenants (Securit of Tenures) Act,

1950 (Act XXII of 1950), as amended by Presi(}ent’s Act
of 1951, hereinafter referred to as the <1950 Act” or under

this Act.

(5) «“Standard qcre”’ means a measure of area co_nverti-
ble into ordinary acres of any class of Jand acpordltpg_ {g
the prescribed scale with reference (o the quantity of y1¢

and quality of soil.
: - - ther than the
3[(5-a) “‘Surplus Area means the area o

1.eser\£§d a)rea, anpd, where, no ared has been retseezlrv‘e:lﬁl dtehtc

area in excess of the pernnssﬂﬂe area selecte [‘

deemed 10 have come into

: and shall be
1Added by Punjab Act No. 14 of 1962 and sha et
force on t(l:le lgtht::i‘)ril, 1953,—vide section 1(2) of the Act ibid

of this Act:
b Act XI of 1953
by Punjab Ac

:Repealed by section 28

$New clause (54) added by Punja

, : 1957

fSubstitutcd for the words
section 2,
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section 3-B or the arca which is deemed (0 be SUFD [y,

: ) plu& dra.
under sub-section (/) of section 5-C]‘][and Inclyde, :ﬁ‘*
area in excess of the permissible areq Selegted tin de
section 19-B] ; but it will not include 3 enant’s Permi

18§;.
ble area :

Provided that it will include the Treserved areq,
thereof, where such area or part has not beep brougp
under self-cultivation within six months of Teserving fp,
same or getting possession thereof after €jecting 3 ¢
from it, whichever is later, or if the landowner 5

4 new tenant, within three years of the €Xpiry of the
said six months.

(6) “Tenant” has the meaning assigned to it in the

Punjab Tenancy Act, 1887 (Act XVT of 1887), and
2 sub-tenant apg self-cultivating lessee, ‘but shall not

nclude a pregept holder, as defined in .Section 2 of the
Resettlement At 3

(7) “Year” means an agricultyra] year, as defined in
18g7). " " Punjab Tenancy Act, Juay (a,0chned in

.\ Il ot ' defined
(o thep 1% Shall have (g oy (7S used, but ot

© Same meaning ag are assigned
ab Tenancy Act, 1387 (XVI of 1887).

€rsona] heans cultivation by a-ld]?:nd
or througy Sugh oglifisy O through his wife or chi

undel hlS SupeI'VlSi()]I,] na bB pte ’

Means prescribed by rules made

———

.___‘s‘\\N‘&*-—_.—___-_..——‘/-'
Inserteq 1, ; .
(f]orce o the 30[yhl-)'l‘l‘?§'ali§§§t No. 14 of 1962 ang shall be deemed to have come m“;
of a8¢d 10 haye been inserey <*/de sectiop 1) of Act 114 Clause (5-a) shall /5
Actiply. serted wigp, effect frop, the 15th Apyi] I9as3 —vide section
'Substiluted by p

unjab Act X1 of 1955,
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(11) “Disl|)lalce(1 person’ has the meaning assigned to
it in the East Punjab Displaced Persons (Land Resettle-
ment) Act, 1949 (Act XXXVI of 1949),

3. Any small landowner, who by virtue of an allot-
ment made after the commencement of this Act under the
Administration of Evacuee Property Act, 1950 (Act
NXXI of 1950), comes o hold more than the permissible
area of land, may select out of the entire area held by him
as a landowner in the'[Union Territory of Chandigarh],
a parcel or parcels of land not exceeding in aggregate the
permissible area and reserve it by intimating his reservation
in the prescribed form and manner, to the patwari of the
ostate in which the land reserved is situate, or to such other
authority as may be prescribed, before the expiry of six
months from the date of his obtaining possession of the
land so allotted :

Provided that he shall include in his reservation, to the
extent of the permissible area, whatever land he had under
self-cultivation immediately before the commencement
of this Act.

Hevmryation of
land by small
landeywners,

4. Anylandowner, who has made a lawful reserva.tion Fresh reservation

of land under the 1950 Act, and whose allotment is modified
or revised, after the commencement of this Act, under the
Administration of Evacuee Property Act, 1950 (Act XXXI
of 1950), shall be entitled to make a fresh reservation
before the expiry of six months from the date of his obtain-
ing possession of the land so allotted :
~ Provided that in making this fresh reservation he shall
include to the exient of the permissible area firstly the
land he has under self-cultivation and secondly such land
out of his previous reservation, as has not passed out ol
his possession as a result of the said revision or modifica-
tion of allotment.
5. (1) Any reservation before the comimencemen
of this Act, shall cease to have effect and subject to the
rovisions of sections 3 and 4 any landowner who ownS
and in excess of the permissible arca may roserve out
of the entire land held by him in the! [Union Territory of
Chandigarh] as landowner, any parcel or parcels not exceed-
ing the permissible area by intimating his selection in the
prescribed form and manner (o the patwari of the estate
in which the land reserved is situate or to such other
authority as may be prescribed :

C *Substituted for the words *‘State of Puujab"’ by the Punjab R.oorguuin,uiou
(Chandigarh) (Adaptation of Laws on State and Concurrent ©2 ubjects) Order,1968.

of land due to
modification of
allotment.

t Reservation of land.
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' Provided that in making (hic -
Include his areas owned in thg folliimlrie

(@) area held i 4 Co-operatiye

®) area under sell-cultiyat;

_ on at
ment of this A ct other t i

(c) reserved areq excluding the areq under

Mar tenant or a tengpt Who has
NIUoUs occupatiop for 2
diately before such res

(d) area or share i

(e) any other are
(f) area under

e ¢ o,
0

e -
han the Ieserveq aI;Ce

a jhundimar tenant,

andowners, as in the ¢
one of whom is a landowner in _

derivative capacity, the aforesaid right of reservation shall
be exercised by the landowner who receives or is entitled

to receive rent directly from the tenant in actual cultivation
of the land.

ase of persons
principal and the other in

. . 3
3) A landowner shall be entitled to 1nt1maet;cc_

reservation within six months from the date oftc;?in;ﬁl T

ment of this Act, and no reservation so m.tm]a_b BT

varied subsequently whether by act of parties 0} tl)1e opert

tion of law, save with the consent in writing ol e ieh

ali(i)'ected by’ such variation or until Suc}lng:;et]‘:e provision

i therwise accrues u
to eject such tenant o
of this Act.

1(4) ¥ ¥ )

" &
1(5) ‘ s 3 NI hgld?
i - or tenant, who Jand !
. » land owner or
2[5-A. Every

re lanc

. and ‘Vhe mlSh!
issible area | fu

ted by Jandin excess of the perm patwar Circle, shal Hcemen!
supporteC o be 120 in more than one the comme
affidavit %y situated in m { six months from ~
certain land- ithin a period of s —
owners and ten- e
ants.

Declarations

e

( LVIL of 1953.

: ' Punjab Ac¢ se
«d (5) omitted by Punja 46 of 1957,

unjab Act No.

ction EX
1Clauses (4) ar .
ions 5-A, 5-Band 5-C inserted by P
sSections 5-4
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of the Punjab Security of Land Te
Act, 1957, a declamtl)on supporlcldn{:rcsmgA.',]f]ﬁgdvT o
respect of the lands owned or held by Kim in quc;1 rt "
and manner and to such authority as may be pm‘gcri},cf}rm
. 5-B. (I) A landowner who has not exercised IJ.
right of reservation under this Act, may select h'c [ Dehstiosot o
missible area and intimate the selection io the pr 5 %er(-l- ind_consequ-
quthority within the period specified in sectiog <5:s‘<‘:\r1 5 o el
in such form and manner as may be prescribed . gl o rect.
Provided that a landowner who is required to furnish
a declaration under section 5-A shall intimale his selection
alon% ;“It}] thlat geclaratlon. ‘
2 a landowner fails to select his permissi
in accordance with the provisions of sub?s%ctlilcflsallzlle) a:ﬁi
prcgcrlbgd authority may, subject to the provision’s of
section 5-C, select the parcel or parcels of land which such
person is entitled to retain under the provisions of this Act:
Provided that the prescribed authority shall not make
the selection without giving the landowner concerned
=n opportunity of being heard.
5-C. (I) If a landowner or tenant fails to furnish
the declaration supported by an affidavit as required by Penally for failure
section 5-A, the prescribed authority not below the rank (o ity daiee
of Collector may, by order, direct that the whole or part '
of the land of such land owner or tenant in excess of ten
standard acres io be specified by such authority shall
be deemed to be the surplus area of such landowner or
tenant and shall be utilised by the [ Central Government]
for the purpose mentioned in section 10-A ;

1Scetion 11 of Punjab Act No. 14 of 1962, reads as follows ;—
“validation.—11. Notwithstanding anything conlu_incd in this Act or the rules
1 force or in any judgment,

made thereunder or in any other luw for the time being i
decree or order of any courl or other authority ,—

(a) where the surplus area in respect of the land owned by a Hindu undivided
9.F of the principal Act, has

family referred 1o in clause (a) of section |
before the commencement

been determined under that Act at any time

of this Act by any authority competent O determine such area, whether

by ignoring the partition ol any such land made after the commeneement

of the principal Act or otherwise, such determination shall be valid and
shall be deemed always Lo have been valid and shall not be questioned

an the ground that the descendants of the landowners constituling with
him the Hindu undivided family were landowners in their own right in
respect of their sharcs in such Jand or on the ground that the partition

had been ignored ; ) i

(b) where an order under sub-section (2) of secl
section 5-C, in respect of the surplus area ¢

icer excrcising the powers

ion 5-B or sub-section (1) of
Jf any person, has been passed
ol u Collector purporting  to
authority, such order shall be valid and shall be
been valid and shall 0ot be questioned on the
ed by the prescribed uuthoi iy’ -
Government' by the Pupjab Reorganication
ate and goncurren! Subjets) Qrder, 1968.

by a Revenue Off

act as the prescribed

deenied always 10 have

, ground that it was not pass
1Substituted for the words “<¢State
(Chandlgarl.)(Adamution of Lawson St
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Provided that no such order shall be made Withgy,
giving the landowner or tenanl concerned ap OPpor.
tunity of being heard.

(2) Where a_landowner or tenant who is requireq ,
furnish a declaration under section 5-A fails so to do, the
prescribed authority may in respect of him obtajp the
information required to be shown in the declaratjqy,
through such agency as it may deem fit.]

el

Certain  previous '[6. No transfer of land, except a bona fide sale o
not 30 " atiea mortgage with possession or a transfer resulting frop
rights of tenants. jpheritance, made after the 15th August, 1947 and before

the 2nd February, 1955, shall affect the rights of the

tenant on such land under this Act.]

27. * * * *

Cowmly  of °[8. The continuity of a tenancy shall not be affected

- (a) the death of the landlord, or

(6) the death of the tenant except when the tenant

leaves no male lineal descendants or mother
or widow, and

(¢) any change therein under the same landowner;
and for the purposes of section 17 and 18 of

this Act, such tenancy shall be the last area
so held].

Liability_of tenant 9. 4[(1) No[wi[hs[andiny ‘ 1 t ined in
1o be ejocted. : g anything conta
PO any other law for the time being in force, no landowner

shall be compelent 1o eject a fenant except when such
tenant—

(7) is a tenant on the grey reserved under 1his5A°t

OF IS a tenant of 3 small landownef_ﬂ_l_[’of,

3Substituted by Punjab Act No. 14 of 1962, scction 3.

*Section 7 omitted by Punjab Act X1 of 1955,
3Section 8 substituted by ibid.

‘Substituted for sub-sections (1) ang (2) of section

um e onbe
. 9 by ibigd and  existing SU
section (3) renumbered gs sub-section (2), by ibid

*Added by Punjab Act No, 32 of 1959, section 2,

|
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(i) fails to pay ront regularly without sufficient
cause : '[or]

(iii) is in arrears of rent at the commencement of
this Act ; '[or]

(iv) has failed, or fails, without sufficient cause,
to cultivate the land comprised in his tenancy
in the manner or to the extent customary in
the locality in which the land is situate ;
1
[or]

(v) has used, or uses the land comprised in his
tenancy in a manner which has rendered, or
renders it unfit for the purpose for which he
holds it ; [or]

(vi) has sub-let the tenancy or a part thereof ; pro-
vided that where only a part of the tenancy
has been sub-let, the tenant shall be liable to
be ejected only from such part ; *[or]

(vii) refuses to execute a Qabuliyat or a Patta, in
the form prescribed, in respect of his tenancy
on being called upon to do so by an Assistant
Collector on an application made to him for
this purpose by the landowner.

Explanation.—For the purposes of clause (i),
a tenant shall be deemed to be in arrears of
rent at the commencement of this Act, only
if the payment of arrears is not made by the
tenant within a period of two months from the
date of notice of the execution of decree or
order, directing him to pay such arrears ol
rent]. . ’
(2) Notwithstanding anything contained hereinbefore
a tenant shall also be liable to be ejected from any area
which he holds in any capacity whatever in excess of the
permissible area :

Provided that the portion of the tenancy {rom which
such tenant can be ejected shall be determined at his
option only if the area of his tenancy under the land-
owner concerned is in excess of the area from which he
can be ejected by the said landowner :

ATed By Puniab Act No. 32 ol 1030, Scction 2.
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Provided further that if (he (cnant holds

several Iandowners_ and more than one I"‘"dOWner
his ejectment, the right to ejectment shall be a cisseeks
the order in which the applications haye been
suits have been filed by the landownerg Concey

and in case of simultaneous applications o Suitsntehé

priority for ejectment shall commence serially from th
smallest landowner. ¢

Explanation.—Where 2 tenag)t holds Jand Jointly with other ten
e

his share in the joint tenancy shall be taken into account in compy ting the ’area( ; 15]
by him. , el

[9-A. No tenant liable to ejectment under clayg,
(?) of sub-section () of the section Next preceding shy);
be dispossessed of his tenancy unless he js aCcCommodate
On a surplus area in accordance with the fl‘ovisions of

and by (he

’[Central Government] :

Provided that jf the tenant concerned is the tenant
of a small Iand-owner, he shall be allowed to retain
pPossession of his tenancy to the extent of five standard
acres, including any other land which he may hold as

tenant or Owner, until he is so accommodated on a sur-
plus area or otherwise : -

Provided further, that if & tenancy commences after
the commencement of (hjs Act, and the tenant is also
an owner and is related (o his landlord in the manner

prescribed, he shall nol be enitled (o the benefit of this
section,] -

ot 10, (Z) Where a lenant has been ejected from any

Hiat er
rihe 1550 land  excess of the permissible ares on grounds oth

than (hose mentioned in section 9, before the conunenc‘zi
ment of this Act, and-after (}o 15th August, 1947, “;‘ln]
such land is under self-cultivation, such tenant S ge
*[subject o the provisions of this Act be entitled wme
restored to his lenancy in the manner prescribed Onhim
same terms and conditions on which it was held b)(Ji to
at the time of his ejectment, on an application made 't

INew section 9-A added by Punjab Act XI of 1955. gani-

: I
*Substituted for the words ‘‘State Government?’ by the Punjab Igil%jccls)

sation (Chandigarh) (Adaptation of Laws on State and Concurrent
Qrder, 1968.

*Substituted by Punjab Act XVII of 1953,
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an Assistant Collector of the first Grade having jurisdic-
tion, within one year from the date of intimation of re-
servation after the commencement of this Act, or, if no
such reservation is made within the period specified in
sub-section (3) of section 5, two years from the date of
commencement of this Act

Provided that if more tenants than one have been
gjected from the same tenancy, the right of application
for restoration shall be exercisable in serial order of
priority commencing from the tenant first ejected and to
the extent in each case of the permissible area, after
taking into account any other tenancy or land which the
ejected tenant holds at the time of his application for
restoration).

(2) On receipt of an application the Assistant Col-
lector shall, after giving to the parties notice in writing
and a reasonable opportunity to be heard, determine the
dispute summarily, and shall keep a memorandum of
evidence and a gist of his final order with brief reasons
therefor.

(3) When an application has been made, any pro-
ceedings in relation to the same matter pending in any
other court or before any other authority shall be stayed
on receipt of information by that court or authority
from such Assistant Collector of the fact of having re-
ceived the application, and all such proceedings in a court
or before any authority shall lapse when the dispute has
been determined by the Assistant Collector acting under
this Act. _

(4) A landowner or any olher person In actual
possession of land at the time of restoration shall be
entitled to such compensation as may be determined by
the Assistant Collector, from the tenanl inlqnded to be
restored, for any loss suffered in consideration of any-
thing done prior to the date of his first receiving informa-
tion of the application :

~ Provided that no ejected tenant shall be restored to
his tenancy as provided hereinbefore unless he has paid
compensafion as determined by the Assistant Collector

1bo the landowner or other person, if any, as the case may
C.
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110-A. (a) The *[Ceniral Governmenl]
of‘ﬁcc[rlgn‘:po“('cgcd by it in this behalf, shall pe Comg laeny
to utilize any surplus area for the rcsclthmcnl of anrln
ejected, or to be ejected, under clause () of sup. (-0;
(7) of section 9.

b) Notwithstanding anything conlamcd‘ in g
other( le)zw for the time being in force “and save ip the Casz
of land acquired by the *[Ceutral Governmept] under ap
law for the time being in force or by an heir by Inherit.
ance] no transfer or other disposition of land which js
comprised in surplus area at the commencement of (j,
Act, shall affect the utilization thereof in clause (g),

Explanation.—Such utilization of any surplus are
will not affect the right of the landowner to receive rent
from the tenant so settled.]

I(c) For the purposes of determining the surplus
area [cgf)any persoﬁ under this seclion, any Judgngel;:io
decree or order of a court or ofher authority, (_)b‘all:he
after the commencement of this Act and having uld
effect of diminishing the area of such person which c%d ]
have been declared as his surplus area shall be ignored).

‘ the

Sy by okt ‘[10-B.  Where succession has opene(.ll. %ﬂe:m e

1 1o , , : : " . h

— i surplus area or any parl thereof has been_qudl o ravour

ofsulusarea. - clause (a) of section 10-A, the saving specified i e
of an heir by inherifance under clause (b) of that

shall not apply in respect of the area so utilised.

I
b d..nl'ﬂd
*New section 10-A added by Punjab Act X1 of 1955 and shall al.\\_dyblt")"of (‘;;,,)ab
to have been inserted with effect from the 15th April, 1953, vide section

Act No. 14 of 1962

; anisation
"Substituted for the words gy, Government” by the l'gnéa_nb Bcgfﬁ::‘,” 65.
(Chandigarh) (Adaptation of [ 4ws on State and Concurrent Subjects) Or

*Inserted by Punjab Act No. 4 of 1959, section 2.
y, 14

; 0
‘Clause (c) added with effect from the 15th April, 1953 by Punjab Act
of 1962, section 1(2) and )0,

. ., P n'.’lb
*New section 10-B inserted with effect from the 15th April, 1958 by P
Act No, 14 of 1962, sections § and 1(2),
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11. Save 1n proportion to a reduction in the tenancy, Tenants's right to
b4

if any, 4 landowner shall not be co /
or terminate the supply of canal or uns? ec;?n\:vgl(l) ke
enjoyed by a tenant immediately before the comm‘gll'er
f this A2 and a breach of this provision shceli
. te cognizable offence punishable with imprjsoa
nich may extend to six months and shall be triabli;

ment W
below the rank of a Second Class Magistrate.

by a court not

water, -

mum rent.

12. (1) Notwithstanding anything contained in the Amount of mazi-

punjab Tenancy Act, 1887 Act (XVI of 1887), or in any
agreement OF usage or any decree or order of a court
‘fe maximum rent payable by a tenant for any land held
by him as such shall not exceed one-third of the crop of
such land or the value thereof as determined in the pres-
eribed manner, and where the customary rent i Jess
than one-third the maximum rent shall be such customary

rent.

{he maximum rent payable by a

tenant, suc_:h poriion of the rent, if any, as ré resents the
consideration for services or facilities provided by the
landowner in relation to (he land shall not be taken into

account.

(2) In compuling

13 Unless the charges payable for services Of
facilities provided by the jandowner in relation to the
an agreemen

land have been specifically provided for in .
between the parties, such charge <hall be determined by
irst Grade, having jurisdiction,

{he Assistan( Collector, F ]
who shall give due regar ge of (he locality an
if there is no such usage he shall give regard, amongst

other matters, to=—

' (age gained b (he land by the
(@) e o advanibes i es oryfacilities ;

provision of such servic

services Of

.ture of the :
or natu £ their

(b) the condition robable duration ©

facilities an the P
effects ;
required for the provision

(¢) the labour of capital requll
of such gervices OT facilities.

t of

Assess !
charges for service

or facilities Ppros
vided by the land-
owner.
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Duty of landowner 14. (1) Every landowner sha]] give or
i . - 5 c
for rent roceived given a valid receipt (o the fenant in. the forp "€ to

fromtenant. — for the rent received by him or on his behgllfprescribed

(2) Any landowner who fails tq give or

. : . VB Ca '
given such receipt shall on conviction e ngsu? to b,
with fine which may extend to one hundred Shab],

Pees, .
Procedure for

gjectment  and '[14-A. Notwithstanding anything to the

; . ” Contr

recovery of ar- : . . d
s of ren, etc, ©OTtaIN€d In any other law for the time being ip foreg
ete. and subject to the provisions of section 9. il ’

() a landowner desiring to eject g tenant

- this Act shall apply in writing to the Ass}ls?gxeli
Collector, First Grade, having jurisdictiop
who shall thereafter proceed as provided fy
In sub-section (2) of section 10 of this Act,
and the provisions of sub-section (3) of the
said section shall also apply in relation to
such application, provided (hat the tenants’
rights to compensation, and acquisition of
occupancy rights, if any, under the Punjab
Tenancy Act, 1887 (XVI of 1887), shall not
be affected ;

() a landowner desiring o recover arrears of
rent from a tenant shall apply in writing to
the Assistant Collector, Second Grade, having
jurisdiction, who shall thereupon  send itl

notice, in the form prescribed, to the tenaqf

either to deposit the rent or value thereof, ].‘
payable in kind or give proof of having p?he

1t or of (he fact that he is not liable (0 pay .

whole or part of the rent or of the fact of tro

landlord’s refusal to receive the same 'Ocli i

give a receipt, within the period specifie o

the notice. Where, after summary _de %)

mination, as provided for in sub-scclion 7

of section 10 'of this Act, the Assistant ‘

lector finds that the tenant has not pai ant

deposited the rent, he shall eject the e

summarily and put the landowner in P

session of the land concerned :

By

—

*New section 14-A, a;ldcd by Punjab Act X] of 1955.
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jandlord refuses to accept rent from

Gii) (@) if a
his tenant or demands rent in excess of what

he is entitled to under this Act, or refuses fo

ive a receipt, the tenant may in writing in-
form the Assistant Collector, Second Gir;adr::

having jurisdjclion of the fact ;

ving such application the Assistant

Collector shall by a written notice require
the landlord to accept the rent payable in

accordance With this Act, or to give a receipt,
as the case may be, or both, within 60 days

of the receipt of the notice.]

(b) on recei

¥ sk Kk

1[15] sk

’[16. Savein the cas
Governmeni] under any
by an heir by inheritance, no trans
of land effected after the 1st February,
rights of the tenant thereon under this Act.

g anything {o the con
contract, and subje

tof a landowner 0

: 5 . :
c]: of land acquired by the [Central %08 -]
aw for the time being in force, or mala fide transfet
fer or other disposition
1955, shall affect the

_ Right of certain (en=
trary CON= "ants to preempt
ct to the sale etc. of land.

{her than

A Notwithstandin
tained in any law, usage Or
provisions of section 18, tenan
a small landowner,—

(i) who has been in conlinuous occupation of the
land comprised 1n his tenaney for & pertod
exceeding four years on (he date of the sale ol

the land or foreclosure of the right 10 redeem

(he land, or

(if) in case of a sale or foreclosurc (hat has taken
place or shall (ake place within & period ol
three years from the commcnccmcnl ol 'lhlS
Act and there is no tenant who has acquirec

a right under clause (i), —
(4) who was ejected from (enancy after the l4th
day of August, 1947, and before the LA
mencement of this Act on ngl}_If_S___‘_’_thr

R

—

10mitted by Punjab Act No. 32 of 19

* Substituted by Pul { of
y Punjab Act X1 ot 1955. ) T
oS 7 1 , puljib Rﬁofgdllbd on
State Governmett by the I Jts) Ootober, 1968.

8Substituted for t)
) e words j
(Chandigarh) ( Adaptition of Laws on Stateand Coacurrent Subje¢

59, section 3.
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than those mentioned in seclion
in continuous occupation of the Iy

comprised in his fenancy for perind
exceeding four years on the date ‘of ﬁd
ejectment, or 4

9, and Was

(b)) who has been restored to his lenancy ypdg,
the provisions of this Act apg whose
period of continuous occupation of the
land comprised in his tenancy immediate]
before ejectment and immediately after
restoration of his tenancy together exceed
four years, '

Punjab Actlof  shall, in preference to the rights of other pre-emptors as
P provided in the Punjab Pre-emption Act, 1913 (Act T of
1913), except the descendants of vendor’s grand-father, be
entitled to pre-empt the sale or foreclosure of the land
other than the land comprised in the reserved area of the
landowner in the manner prescribed in that Act within
one year from the date of the sale or foreclosure, as the
case may be : :

Provided that no tenant referred (o in this sub-section
shall be entitled to exercise any such right in respect of the
land or any portion thereof, if he had sublet the land or
the portion, as the case may be, to any other person unless
during that period (he fenant was suffering from a legal
disability or physical infirmity, or, if a woman, was a widow
or was unmarried.

Geiils saks. o [17-A. (1) Notwithstanding anything to the cont-
tenancy and not rary contained in this Act or the Punjab Pre-emption Act,
preempine: 1913, a sale of land comprising the tenaccy ol a tenant made

fo him by the landowner shall not be pre-emptible under
the Punjab Pre-emption Act, 1913, and no decree of pre-
emption passed after (he commencement of this Act in

respetct of any such sale of land shall be execuled by any
court : |

Provided that for the purposes of this sub-section the
expression (enant includes a joint tenant to whom whole or

"New sections 17A and 17B, inserted by Punjab Act No. 4 of 1959, section 3.
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Jart of the land comprising the join( tenancy is sold by
andowner.

y Where, alter the commencement of this Act, a
(enant, to whom the land comprising his tenancy is sold
by the landowner, has been dispossessed of such land by a

re-emptor 1M execution ol a decree for pre-emption or
otherwise the tenant so dispossessed shall in the prescribed
manner have the option either to purchase the land from
(he pre-emptor on payment of the price paid to the tenant
by the pre-emplor or to be restored to hl§ tenancy under
the pre-emptor on the same terms and conditions on which
it was held by him immediately before the sale, on an
application made by him to an Assistant Collector of the
first grade having jurisdiction within a period of one year
from the commencement of the Punjab Security of Land
Tenures (Amendment) Ordinance, 1958.

/

(3) An application received under sub-section (2) shall
be disposed of by the Assistant Collector of the first grade
in the manner laid down in sub-section (2) of section 10.

17-B. (I) Where, after the commencement of thiS cerain mortgagees
to be deemed as

Act, land comprising the tenancy of a tenant is mortgaged
to him with possession by the landowner and such land is
subsequently redeemed by the landowner, the tenant
shall, notwithstanding such redemption or any other law
for the time being in force, be deemed to be the tanant
of the landowner in respect of such land on the same terms
ﬁnd conditions on which it was held by him immediately

hefore the execution of the mortgage as if the mortgage
ad never been executed.

b (2) Where a tenant referred to in sub-section (/) has
deen dispossessed by the landowner in execution of a
rétsc‘ree or order of redemption, he shall be entitled to be
SamOred to his tenancy in the prescribed manner —on the
im];’ é‘?fms and conditions on which it was held by him
ap lf lately before the execution of the mortgage on an
ﬁrspt cation made by him to an Assistant Collector of the
) romg{ﬁde having jurisdiction within a period ol one year
Teny ¢ commencement of the Punjab Security of Land
res (Amendment) Ordinance, 1958. .

tenants
the Act.

under

R
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) anplicati eceived under sub-secf;
(3) An application receivec ub-section
shall be disposed of by the Assistant Collector of the ﬁ(2)
ade in the manner laid down in sub-section (2) of S;Z‘
tion 10.] , , , ]
Rights of certain 18. (1) Notwithstanding anything to the contrar
tenanis to pur- contained in any law, usage or contract, a tenant of a
ase Bh jandowner other than small landowner—

(i) who has been in continuous occupation of the
land comprised in his tenancy for [a mipj.
mum period of six years], or

(i) who has been restored to his tenancy under the
provisions of this Act and whose periods of
continuous occupation of the land comprised
in his tenancy immediately before ejectment
and immediately after restoration of his ten-
ancy fogether 2[amounts to six years or more],
or

(itiy who was ejected {rom his tenancy after the
14th day of August, 1947, and before the
commencement of this Act, and who was in
continuous occupation of the land comprised
in his tenancy for a period 3[of six years or
more immediately before his ejectment],

shall be entitled to purchase from the landowner the land
5o held by him but not included in the reserved area of the
landowner, in the case of a tenant falling within clause (i)
or clause (ii) at any time, and in the case of a tenant falling
within clause (7ji) within a period of one year from the date
of commencement of this Act : .

Provided thal no tenant referred to in this sub-section
shall be entitled to exercise any such right in respect of the
land or any portion thereof if he had sublet the land or the
portion, as the case may be, to any other person durins
any period of his continuous occupation, unless durins
that period the tenant was suffering from a legal dis
ability or physical infirmity, or, if a woman, was a widoW
or was unmarried : '

Provided further that if the land intended to be pur:
chased is held by another tenant who is entitled to Pr‘.’s
empt the sale under the next preceding section, and who .

. not accepted by the purchasing tenant, the tenant in actud
occupation shall have the right to pre-empt the sale.
!Substituted by Punjab Act XI of 1955, for the words *“a period of twelve 5"3‘?”.

:Substitutcd by Punjab Act XI of 1955, for the words “‘exceed twelve, Y"'arsn}",
Substituted by ibid , for “exceeding twelve years, on the date of his eject
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(2) A tenant desirous agi
section (/) shall make an ;pg]fic[?lt:li'g::‘gsmg ettt
tant Collector of First Grade }‘mvi l,n.Wl:Ill!‘lg.t() 4N ASstE
]qn_d concqrncd, i+ #] and tllc‘/\s,:i%;ﬂat:]rtlsg‘cl“on over the
giving notice to the Tandowner and t ]10 cotor, Al
nterested in the land and after makin? o oIt DR
thinks fit, shall 2[determine] the valucl:: S%C}llqmqu”y s
§hat1}llboi thcl_zivcziagc of the prices obtainir?g ii‘ orc s]iﬂﬁa?{ggg
in the locality during 10 ears | i i
datesE)(r} )W’I}}lilCh the fpplicit?gn 1i1;1r1r]1$%ilglcly preceding s
e purchase pri :
va]ueij))f l?nd zPs 5 delefgf:efl}}a” be three-fourths of the
a) The tenant shall b |
purchase price either in a ]umpc sﬁ?nmggt??ltsgg E?gntg{e
instalments not exceeding ten in the manner prcscribedy

(b) On the purchase price or the first instalment
thereof, as the case may be, being deposited, the tenant
shall be deemed to have become the owner of the land
and the Assistant ‘Collector shall, where the tenant is not
already in possession, and subject to the provisions of the
%’hlg:&? Tenancy Act (XVI of 1887) put him in possession

(¢) If a default is committed in the payment of any
of the instalments, the enfire outstanding balance shall
on application by the person entitled to receive it,
recoverable as arrears of land revenue].

(5) If the land is subject to a mortgage at the time of
the purchase, the land shall pass to the {enant unencum-
bered by the mortgage, but the mortgage debt shall be a
charge on the purchase money. :

(6) If there is no such charge as aforesaid the AssiS-
tant Collector shall, subject L0 any directions which he may
receive from any court, pay he purchase money o Uk

landowner. .
(7) If there is such a charge, the Assistant Collector

shall, subject as af oresaid, apply in the discharge of the
morigage debt $O much of {he purchase money as 18

required for that purpose and pay the balance, if any, to
the landowner, OF retain the purchase money pending
3 on or persons

the decision of a civil Court as to the pers

entitled thereto. — — -
The words **for dc!cr};i—r;;gf the value of such Jand”, omitted by Punjab Act
|
XI of 1955, ik by punjab Act XI of 1955

» Substituted for the word f
3 Sub-sections (3) and (4 subslilutcd by Ibld.
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' i 100 17 of gars:
. ained in section Section Is
9 Nothing cor e ‘
Sections 17 and 18 H"ﬁ‘col any land which is evacuce jlw)ropcr:y, as def ineq
erain prower :thnh; \dministration of Evacuee roperty A
i . n 4

» 195
110 renants, Ll 050) 1% * *] or any O‘hcr Iand WhiCh
N O\‘}-‘:\t"&f\']lhng bc[ acquired by the Cen(ry| Governmem
P(l;1 trcscll'lcmcm of displaced persons,

& T19-A. (1) ;\rotwfghsranding anything (o "
Bar _orrug};rngﬁi‘ | eind i custom, usage, contract or agreemem,
esaraumis- ATV in any : fthe p b Secur;
excess of permi from and after the commencement of { ¢ Funja €Curity

sible area. of Land Tenures (Amendment) Ordinance, 195

- - tenant, spha]|

son, whether as Jand owner or '
gre 11”)<(>)ss'ess by transfer, exchange, lease, agreement or set(|e.
ment any land, which with or without the land a] eaq

Provided thay nothing in tpjs Section shall apply to
lands belonging 1o registered C0-operative socjeljes formgd
OF purposes of Co-operative farming if the land owned by

4n 1ndividyg| member of he society does not exceed the
Permissiple area,

(2) Any ansfer, ¢xchange, lease, agreement or settle-
Ment made ~ jp, Cconlray

cntion of (e provisions of sub-
Section (1) shall pe null and vojg.

Fure acgiusition 9
oflzmq by inheri. . I B

2 (1) ¥[Subject 1o the provisions of section 10-A,
tance, in excess of I gf(er the commcncemem of this Aclt, any peson,
Permissible areq, Whether 46 lan ner Ortenant, aCquires by l.llhel‘llzll_lc‘,: "

O 4 person whom he is an heir :”])f
and, or if 4fter | he Commencemen( of this Act and betore
the 30, July, 1958, any Person has acquired by trzmeQt[’
crohange, Jo 5o agreemeny o Settlement any land, or if,
after Such ¢ nnncnccmenl 4ny person acquires in any
other manpe, 4 :

any ]imd,] Which, With or without the lands

e — e, ——

at the « B o . 0.32
of 1959, section 4. Ot the “Ommencemeny of this Act” omiyeq by Punjab Act N

*New secyj 959,
i 4T§.ut Sectiong 194, 198, 19¢ and 19, inserteq by Punjab Act No. 4 of 1

. sti b P, n
“’ht‘ll?cl;b;l;Illz;[:((jlo\{:(,))rc'h%rw[ords if, af ter the COmmencemen of this Act, any person,
Person 1 Whon, Chant, aCquires

. ; : vift from @

gl ol : Y lnhcrltuncc or bequest or gil n

efore (e 30th Jy1s "‘(“’t‘sh"-“f any lang ¢, if after (e Commencement Otl ‘h‘:LACllc::sc.

ALreem. ey cr 148 acquire ansfer, exchange, lea t

tr!())n.u?mt th Yo cment 4y lang>r "unjab )\ctri\‘llo ll)% c;l{alggérscctiuxl 6 with eflec
m the 30, July, '953.-ride section 12) ’ »
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Jlready owned or held by him .
c.rm;lss:-ble _area, then ie shél?’xcc\:sictlhlix:]l{lle aggregate the
cribed, urnish to the (_Zolleclor, a refurn in }T period pres-
form and manner giving (he particulars of 1eu prescribed
selecting the land not excoeding in (he all lands and
~rmissible area which he desires to retain afczlg_r»elgale the
of such person 18 §1(uated in more than on’e?Ln if the land
he shallalso furnish a declaration required bPaI war circle,
(2) 1f he fails to furnish the return an(}{ Secluon 5-A.
land within the prescribed period, then the co?le eft his
in respect of him obtain the information re uiec c(l)r' A
ol e the return through such agency as hqe niz i:lo i
fit 1[and select the land for him in the manner spe ci}}ie%e?rll

sub-seplion (2) of section 5-B].

(3) If such person fails to furnish t .
provisions of section 5-C She?ll ‘;;11;15;1 the declaration, the

(4) The excess land of such - the di
person shall be at the dis-
posal of the [ Central Governmen(] for utilisation as surplus
area under clause (a) of section10-A or for such other
purpose as the 2[Central Government] may by notification

direct.

19-C. (1) The Collector ma
order in wriing direct the land-owner Of
deliver possession of the land in his surplus_arca to the area.

person resettled on such land by the [Central Government]
or any officer empowered by it within ten days of the

service of the order on him.

y from time {0 time by Poyer to % do-
. i ry of pos-
ihe tenant tO session 0 P nlus

@ {he land-owner Of (he tenant refuses of fails
without reasonable cause (o comply with an order made
quse the posses-

under sub-section (1) the Collector may ¢ . .
sion of the land in the surplus area 10 be delivered to the

person resettled on it and may for that purpose use such

force as may be necessary:
xemption of

E
his Acl shall not appl)’ {0~ certain lands.

19-D. The provisions of
lands granted (o alx)ny members of (he Armed Forces of the

Union for gallantry- |
; m the 30th July, 1958,

TTo62, with effect fro

1Added by Punjat;—;':—t No. 14 ©

vide sections 6(2) and 1(2) ) o
% i b vy the Punjab Reorganisation
Substituted for the words ‘‘State Govcrnwegtonczn_cm Pun s Beder,

(Chandigarh) (Adaptation of Laws on State an
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Land cwped by 1 ] - : r : ‘
~ g - [19-E. Notwithstanding anything containeq in thig

amily 10 be Act or in other law for the time being in force,—

decrmed land of

onc land-owner. %(@) where, immediately before the commence
of this Act, a land-owner and his deceng]em
constitute a Hindu undivided family atnhts
land owned by such family shall, for the
purposes of this Act, be deemed to be the lang
of that land-owner and no descendant shall, 5
member of such family, be entitled to claim tha¢
in respect of his share of such land he is a lapg
owner in his own right ; and :

() a partition of land owned by a Hindu un-
divided family referred toin clause (@) shall
be deemed to be a disposition of land for the
purposes of section 10-A and 16.

Explanation.—In this section, the expression ‘“descen-
dant”™ includes an adopted son.

[¢]

d 19-F. For the removal of doubts it is hereby de-
clared,—

(a) that the ? Central Government] or any officer

empowered in this behalf shall be competent

snserted by Punjab Act No, 14 of 1962, with effect from the 15th April, 1953,

vide sections 7 and ] 2).
*Section 11 of Punjab Act No. 14 of 1962, reads as follows :—

Removzl
cenzin dot

-

al
.

&
{

11. Notwithstanding anything contained in this Act or the rules made
thereunder or in any other law for the time being inforce or in any judgement, de-
cree or order of any court or other authority,— :

(a) where the surplus area in respect of the land owned by a Hindu
undivided family referred 1o in clause (aj of section  19-E of the
principal Act, has been determined vnder that Act at any Hme
before the commencement of  this Act by any authority
competent to determine such area, whether by — ignoring the
partition of any such land made after the commencement &
the principal Act or otherwise, such determination shall be vali€
and shall be deemed alwas 10 have been valid and shall not B¢
questioned on the ground that the descendants of the land-0WRes

constituting with him the Hindu undivided family were l‘d’l“d

owners in their own right in respect of their shares In such lan

or on the ground that the partition had been ignored 3

(6 where an order under sub-section (2) of section 5-B or sub-sccli(l;n Uz
' son,
ers of 8

of section 5-C, in respect of the surplus area of any Per
been passed bya Revenue  Officer exercising the pow
Collector purporting to act  as the prescribed authority s ;ccﬂ
order shall be valid and shall be deemed always to have not

valid and shall not be questioned on the ground that it was
) passed by the prescribed authority, ceation
Substituted for thewords “'State Government’ by the Punjab Rcmgzmbld%&

( Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order,
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and shall be deemed always to have been
competent, to determine in the prescribed
manner the surplus area referred to in section
10-A of a land-owner out of the lands owned

by such land-owner immediately before the
commencement of this Act ; and

(b) that for evaluating the land of any person at
any time under this Act, the land owned by
him immediately before the commencement of
this Act, or the land acquired by him after
such commencement by inheritance or by be-
quest or gift from a person to whom he is an
heir, shall always be evaluated for converting
into standard acres as if the evaluation was
being made on the date of such commence-
ment, and that the land acquired by him after
such commencement in any other manner shall
always be evaluated for converting into stan-
dard acres as if the evaluation was being made
on the date of such acquisition]. :

20. Nothing contained in this Act shall entitle a Restrictions co
tepant to purchase land in excessof the permissible area, .
including the land which he may already own.

21. ![(I)] Nothing contained in this Act shall affect S:;é“lgsgges‘egﬁgg
any land held by a tenant or lessee under Government, OT  Government.

local bodies in the State, or any unallotted evacuee land.

11(2) The provisions of section 9, 9-A and 18 shall
not apply to lands leased out by the Punjab State Co-
operative Land Mortgage Bank Limited established under
the Punjab Co-operative Land Mortgage Banks Act, 1957].

Power to remove

221-A. (1) The 3s[Central Goivernment] may, for "{ificulies by

the purpose of preventing or removing any hardship ~OF - modtferion of
difficulty, by a special or general ordef, 10 be notified 1N Corain cases.

the official Gazette, direct that any of the provisions of

e

S

1Section 21 renumbcr;d as sub-section (1) of that section and after sub-section

C 5
g) (S'o renumbered a new sub-section (2) added by Punjab Act No. 14 of 1962,
cction 8,

zNew section 21-A , added by Punjab Act XI of 1955.

. » iab Re-organisation
*Substituted ds *‘State Government by the Punja
(Chandigarhl; fAdg;tta}:?o\;c:)rf iaws on State and Concurrent Subjects ) Order, 1968
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this Act shall apply to any class of tenants or OWne,
with such modifica'ions as may be specified in that S

: rde

(2) Any order made under sqb'-sectlon (Z) shall p laidr

before both the Houses of the Legisiature during {he Sessiog
next following after the making of such or

rder, and Unleg
the said order is approved by both the Houses of {he
Legislature, with or without modification, it sha]j Cease t,

have effect.]

[22.  Any dispute relating to rent payable p
e tenan[t, or anyyobjection relating to the permissible a}r,eazi
' not otherwise expressly provided for In this Act, shaj be
determined in a summary manner as provided for in se.
tion 14-A ; provided that the order of the Commissioner
in appeal or revision in the ordin

| ary course, shall pe
final.]

Abrogation  of 23. Nodecree or order of any court or authority and

orders” ““ing’ 1O notice of ejectment shall be valid

save to the extent to

notices. which it is consistent with the provisions of this Act.

Appeal, review 24
and revision.

' ( , SO far as may be, be the same
as provided in sections 80, 81, 82, 83 and 84 of the Punjab
Tenancy Act, 1887 (Act XVI of 1887).

Power to 124-A. (1) Where a land—o
separate share

of land-owners With other land-owpers and his share of such land or part
o joint lands.  thereof, as ascertained rom the record of rights, has been
Or 18 1o be declared as surplus area, the officer competent
to declare such area, or, where sucl, area has been declared,
the officer compelent (o utjlise it, may on his own motion,
ary enquiry and affording (o {he persons inter-
i har o g PPory of i b sapar
such lan art thereof i
him jointly with Olheor part thereof in (he land ownec

r land-owners.
(2) Where, after the

declaration of (] -plus ared
1€ surplu
of any Person and before (fq utilisation (hereof, his 13‘11110
1€ process of idation
officers referred (g in sub p of consolidation,

wner owns land jointly

1Substituted by Puni
*New Section 24-A ab Act XT of 1955,

Inserted by Punjab Acy No. 14 of 1962

, section 9.
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25. Except in accordance with the provisions of thi
Act the validity of any proceedings or ordlcr taken or m’tll|S
under this Act shall not be called in question in an cc;u(r(:
or before any other authority. y

26. No suit or other legal proceedings shall lie
against any authority in respect of anything done in good
faith in pursuance of the provisions of this Act.

27. The 1[Central Government] may by notification
in the official Gavette make rules for carrying out the pur-
poses of this Act.

28. The Punjab Tenants (Security of Tenure) Act,
1950 (Act XII of 1950), and the Punjab Tenants (Security
of Tenure) Amendment Act, 1951 (President’s Act V of
1951), aré hereby repealed but, notwithstanding such
repeal and notwithstanding the expiry of the Prevention of
Ejectment (Temporary Powers) Ordinance, 1952, anything
done or any action taken in the exercise of any power
conferred by or under the said Acts or the said Ordinance
to the extent of its being consistent with the provisions 0
this Act, shall be deemed to have been done or taken 1n
exercise of the powers conferred by or un
this Act was in force on the day on whic
done or action taken.

h such thing was

——

s

. ‘ ot " 1ab  Re-organisa-
1Substituted for the words “State Government by the Punja g ¥
tion (Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order,
1968.

der this Act, as if

Fxclusion of
courts and
authorities.

Indemnity.

Power to make
rules.

Repeal and
savings.



